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[Shri Hem Barua]

That was what he had said; on that
©occasion, the Chair was very helpful
and prompt in pulling up the Minis-
ter and telling him that he should not
reply in that manner.

In this particular case, the hon.
Minister has”not Been able to give
any idea about the penetration, He has
simply said that this is not an appre-
«ciable penetration into our country.

Mr. Speaker: He has said that at
this moment, he has not got the infor-
mation. I am asking him to supply
that information and place it on the
‘Table of the House.

Shri Hem Barua: Then, may I sub-
mit one thing? What does he mean
by appreciable penetration?

Mr. Speaker: He has not got the
information; afterwards he has said
80,

Now, papers to be laid on the Table.
12.29 hrs.
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